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{[THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir,

(b) The project envisages cons-
truction of a 220 KV wsingle circuit
line on Double circuit towers bet-
ween Barsur (in Madhya Pradesh)
and Lower Sileru (in Andhra Pra-
desh) covering a total distance of
165 km (145 km in Madhya Pradesh
and 20 km. in Andhra Pradesh). The
preject ig estimated to cost Rs, 397.5
lakhs (Madhya Pradesh Rs. 331.25
lakhs and Andhra Pradesh-Rs. 56,25
lakhs). The scheme is being exa-
mined by the Central Electricity Au-
thority for acording techno-econo-
mic clearance.]

Purchase of aircraftg for use in

Arunachal Pradesh

859. SHRI RATAN TAMA: Will the *

Minister of DEFENCE be pleased to
state:

(a) whether the Central Govern-
ment have received any proposal
from the Government of Arunachal
Pradesh for the purchase of some
aircrafts; and

(b) if so, what decision hag been
taken by Central Government there-
on?

THE DEPUTY PRIME MINISTER
(SHRI JAGJIVAN RAM): (a) and
(b) Such a proposal from the Govern-
ment of Arunachal Pradesh has been
received by the Ministry of Home
Affajrs and the matter is under con-
sideration in that Ministry.

Pay Scale of Delhi Judicial Service

860. SHRIMATI MARGARET
ALVA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that Judi-
cial Officers from the Punjab and
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Haryana who joined the Delhi judi-
cia] Service in the year 1971 were
Clasg I Officers in the scale of Rs.
400—1250 with selection grade of
Rs. 1200—1500 in their respective
States; .

(b) whether it is a fact that when
they became membersg of Delhi Judi-
cial Service, they were made Clags H
Officers in the scale of Rs. 400 —800
with gelection grade of Rs. 900— 1200;

(c) whether it is also a fact that
the gstarting gcale of Judicial Officers
in the Punjab gnd Haryana in {he

year 1971 was higher than that of
Central Class I Officers includihg
1AS,;

(d) if the answers to parts (a), (b)
and (c) above be in the affirmative
whether that amount to reductioa in
the rank and salary of judicial Offi-

cers who came from the Punjab and .

Haryana end jointed Delhi Judicial
Service; and

(e¢) what action Government Hhave
taken or propose to take to pfthiry the
anomalies?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Acording to information furnished by
the Delhi High Court, it is a fact that
Judicial Officers from Punjsb and
Haryana who joined the Delhi Judi-
cial Service in the year 1971 were
Class I Officers in the scale of Rs. 400-
1250 with Selection Grade of Rs, 1200-
1500 in their respective States.

(b) No, Sir, At the time of initial
constitution of Delhi Judicial Service
in August 1971 the Judicial Officers
from the Stategs of Punjab Haryana
and other neighbouring States who
were selected for appointment to the
Delhi Judicial Service were allowed
an option to draw pay in their parent
grades as on the date of the constitu-
tion of the service,

(¢) The starting scales in Punjab
and Haryana as mentioned above was
Rs. 400-1250 with a selection grade of
Rs. 1200-1500. The junior scale of the



